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PART-I- Orde6 and Notifications by the Government ofTripura,
The High court, Government Treasury etc.

GO\/ERNMENT OF TRIPLIRA
RE\/ENIJE DEI'AR IMENT

No. F.a (OS!-RCC2O25 Dated, Agartala the 2nd June, 2025.
NOTIFICATION

lnexcfciseofPol^/et.sconferredbySection20and98ofttre.rriPuraLarrdFlcwcnu.:
and Land Rcforrrrs A;t l960 (43 of f96OJ arid all other Po\ryer enabling it in this resPect' the
Sart" Co.r...tttt nt is pleased to rtrake thc follor'r'ing rules' narnely:-

1- Short titl€ (i) Thesc Rules tnay be called th" :'T!9 Tripura Land Revcmre and Larrd
and ieforrns (Diwersion ofla.d)' Rul es,2O25"l

c<)nrdle.rcenrentliiy ft "" sh.all corre irrto force on the date of their publication i' the
Tripura Gazette.

In thcse nrles, unless tltere is an)^hing repugnant in the subject "r context_

(i) 'A.ct' rncans the Tripura Land Revenue and Land Reforms Act' 1960(43
of 1960).

<;O ia,g"i"t i-.ot Latld' tncans land herd for the purPoses of agriculture as

dcfincd in APPcndix-!.
(iii) 'Diversion of Land' includes :-

(a) Divcrsio.l of tand hcld for any PurPose to any odier purPose cxccPt
for agriculturc Puqrose-

(b) Divcasion ofwater body to arry other'purpose'
(iw) 'Govcralnent' Ineans the State Govcrnrnent ofTriPura;
(w) 'sectior' rnaans the section of the Act'
i.il 'V"f.t. of land' means thc prcvailing larrd- -valuatio-n fixed by the St'te

Gov€rnlrrent tirne to time for the purpose of land rcgistration'
(wii)'U/atar Body' means natural o; rrran-rnade bodies of watcr' such as

riwers, lakes, ponds' and rescrvoirs etc'

ai) No 'diwcr:sion of land' held for any Purpose to atly otller purpose (as*' ;Lt a - itt th" Appondix-Il atlnex€d to thes' rulcs) 
'hc 

c"cePt

"grrt.ft 
rt", and/ or watei body to any 9th:r -purys' (as refcrred to ifl the

p'-ooendix-il arrnoxed 1o thcJ rutcsi shall be ;llowed without thc prior

"Jti-*"i.".f 
tlr" Compet nt autt.ority and as Per tbe procedurc laid dor.rn

in this rulcs-
Prowided that no such Perrnission shatl be rcquircd by the Governtncnt in casc

ofthe diwcrsion of Gov€rnrnerrt larld_

(ii)Ttrc application either on linc or ominc for land diveBion shall accornP&ny

the followina, two docurncnts:
(a) Proof of o\,Ynership or lcase of the laT d or certified copy of thc Rec'ord of

Riqhtls fRoR) of the aPplicanL
."t if,5.iiJ-ii-ir-orth"1lpri"",.r' viz voter identitv card or Aadlraar card
'" ;;; 6;-; fr"i-..L r-i""""" or Perftrarient Residencc of rripura

Certificate (PRTC).
(iii) Each appticatiolr is to bc accornpanicd l^'ith thc Pa)/Inenl of the application

fee as per ruler6 of thcsc rr'rlcs'

Z. Defioitions

3. Applicrtioo
lor Diversion of
Lrnd

(iv) On subrnission of thc aPplication for diwcrsion of land to the Cornpel€nt
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Authority, the Competcnt Authority will acknowledge the application
thmugh an auto generated rcc$ipt by email or SMS.

On receiving the complete application, the Competent Authority shall
conduct preliminary scrutiny of the application, for its completeness and
verifr the submitted documcnts. The incomplete application shall be
summarily rejecrcd;
An inspection of the site shall be or caused to be oonduoted by the
Competenl Authority;
The Comp€tent Authority may .equest views, reports or studies (e-g.,
cnvironmental impact assessments, soil surveys, etc.) from relevant
authorities; if needed;
ln case of diversion of land held for agriculture purpose to any other
purpose, the views of Sub Divisional Agricultural OfEcer (Superinrcndent
of Agrlculture) in rural area and; views of Executive Oflicer (EO) or Chief
Exeoutive Officer (CEO) or Municipal Commissioner of urban local body
in case of urban areas, shall be oblained;
ln case of diversion of waler body for any other purpose, following viewV
approvals shall be obtained:

(a) Recommendation of the District or Sub.Divisional committee
constituted by Department of Science, Technology & Environment
for this purpose;

(b) 'No Objection Certificate' from Department of Fire & Emergency
Service;

(c) After getting views / Recommendation as per (a) and (b) above, the
recommendation of State Level Advisory Committee of Revenue
Department to be taken on the application.

5. Approval of (i) The Competent Authority may aPprove the diversion of land if the
the Applicetion application fuIfils the following conditions:

(a) The proposed diversion does not adversely affect the public interest,
public health safety and convenience, and in case of land is to be used as

building sircs, in order to secule in additioa that the dimensions,
a6angement and accessibility of the sites are adequate for the health
and convenience ofoccupiers or are suitable to the locality;

(b) The land diversion complies with zoning regulations, urban planning
laws, and environmental standards;

(c) The applicant agre€s to comply with all necessary conditions r€garding
the diversion, such as waste disposal, pollution control measures,

inFastructure development, and maintenance of the land;
(d) Adequate measures are put in place to mitigate any adverse imPact on

agriculture or the environment.

(ii) The Competent Authority shall reject the application on the following
grounds:

(a) If the proposed land diversion is likety to cause a public nuisance or is
against the public interest;

(b) ff the land is located in a protect€d area such as a forest reserve or an

area designated cxclusively for agriculture;
(c) If the proposed use is incompatible with normal use of the land in that

area (e.g., development of industry in a predominantly agricultural area);
(d) It the applicant fails to satis$ one of the conditions for approval as

stated in sub-rule (i) of this rule'
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6. Fees for
Diversion of
Land

T.Competent
Authority

8.Special
Provision for
Deemed
Approval for
diversion of
hnd
(Excluding
diversion of
water body)
held for any
purpose for the
purpose of
Industrial
Zooe, setting
up MSMEs
and St{rl Up.
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Provided that, in case of water body, diversion permission to be accorded only if
applicant does not have any other altemative land exceeding 0'04 acres in urban

area and 0.06 acres in rural area for construction of dwelling house'

The fees for diversion shall be paid by the applicant through e-GRAS'

The State Govemment may, by alr order in writing, suspend or rcmit payment of
any diversion charge or any part thereof. in Public interest'

(i) Diversion of land held for any purpose to any other.purpose exc€Pt
''agriculture; shall be D-M & Collector for Urban arcas and Sub-Divisional

Magistrate for Rural areas;

(ii) Diversion of water body to any other purpose, the D-M & Collector with

the approval of State Levet Advisory Committee (SLAC)'

(i) Diversion of land for setting up of Industries in lndustrial zone notified by
' ' 5,o," Go""*-ent in Industriei and Commerce DePartment is deemed to

t""" U".n approved under these Rules after l4 (fourteen) working days from

ii. date of *Umission of application' if within that Period the decision is not

made or oommunicated;

(iilDiversion of land up to l.0O acre, required for setting up of Micro' Small &
'.''ilJir"t Enterprisei, registercd in Udyam Portal of Ministry of Micro Small

"r,a-U"ai"- 
dt t".pd."i subject to the condition thal the land is recorded in

,t" nu-" of Micro, Small & Medium Enterprises on the basis of lease or any

oG"inroa" of transfer, shall be deemed to have been approved under these

Rules after 14 (fiourteen) working days from the date of submission of
application, if wiihin that period the decision is not made or communicated;

fiii) StartuD company having registration with the Department for Promotion of
' "i"a-*"i'.r 

""i tniemat fYradi. Covernment of lndia (DPIIT)' subject to the

condition that the land is recorded in the name of Startup Company' on the

Typ of
Diversioo

Purpos€ of
diversion

Appliurlion
l.cc(Non-

relrnrdable)

Area to be allowed
(in acrcs) Diversion

chargcUrban Rural

Land hctd
for aoy

purpost to
any other
pwpos€
exc4pt

Agriculture
purpose

hdividual dwclling
house

Rs. 2()00/- 0.05 0.10
2o/o of l}J.e

value of
laod

Industrial purposc

'fo be decided
based on thc mcrit

of each casa

ZV/o of rhc
valuc of

land

Any olher putpos{:s
including

commcrcial,
conslruction of

housin8 socicty etc.

Rs. 2000/-
25o/. of tbe

value of
land

watcr
body to

any other
pwpose

Construding
lndividual drxclting

housc
Rs. 5000/-

0.06
3'Z of the
value of

land

Any other purposc
To be decided

based on dr€ merit
ofcach case

25'/o ot thc
vslue of

land

J

(e) Any other reason, to be rccorded in writing, which the competent

authority deems fit not to aPProvc.

lls. 2000/-

0.04
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9. Enforcement
of Decisions

10. Review of
Land Diversion

basis of lease or any other modc of transfer shall be deemed to have been

opp.or"a under this Rules a{Ier 14 (tburteen) working days from the date of
suLmission of application, if within that period the decision is not made or

communicated;

(iv)ln deemed approved cases, diversion charges prescribed as per rule 6are to
' 

be paid by the applicant within 60 (sixty) days from the date of the demand

notice issued bl iompetent authority. The final order to-a deemed approval

will be issued within 2 (two)working days but only after the payment of
diversion charges;

iv) The Competent Authority' where the application for diversion was made'

' '"i"ii i.*" te demand notice for making payment to the applicant within

i 6ii..i *.*irg days after expirv of the l4(fourteen) lvorking 
days from the

a"t of oppti"urlon made for approval for diversion under these Rules'

Ifthepersonresponsibleforanunauthorizeddiversionfailstotakecorrective
il;;il;;";'penalty within the stipulated time, the Competent Authority

;;t 
"il 

t"t iejiui steps and recover the costs incurred oa remediation as

arrears of land revenue.

The Competent Authority may, from time to time, review the diversion of land

use to ensure compliance *it| th"tt rules and assess the impact of land

diversion on the environment and local communities'

rderBvo

<:-

(Brijesh PandeY' IAS)
Secretary to the

Govemment of TriPura
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A -T

Sl. No. Bengali English
I SKIT Cultivated land near homestead

2 ?IIfln Orchard

I
5

,K4ITONG\9
4rc$.sjffi

Unculturable waste

Culturable waste

{ryr Flat lands between tillas

lI"I Arable land

7 {lElT Water channel

8 cg{ Drain in Municipal area

9 Tg{ Tank/Pond

l0 TnEeflg
ll rSr<II Ditch

t2 {I931 Big watery land

l3 fr-{' Watery land

t4 frR Large tank

l5 ffi-{r Hillock
l6 CflITB Village hack

t7 (flT5-{ Grazing ground

r8 nFRsfgi Field growing 'Pans' (Betel lcaves)

l9 tqnT Pucca well

gsT Kachha well

21 c5tI
22 qtE{E-{ Sandy land bed

23 Eodr Swampy land

24 qTRTrT Growing chan grass

gTq,EI

26 Forest

2',1 6I?ITflT{ Tea Garden

28 er'fll{ Place of throwing dead animals

29 C{{RI Pound

30 <lq Embankment

3l fteaqrs Bank of large tank

37 ffiSt'I Tubewell

ffi River

34 {FT
35 wr Streams

E

Classification of land for Agricultural purpose

6

Bank oftank

20

Marshy land

25 Bush

fi

33

Khal
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Aooendix-Il

6

En hliSl.No.
Homestead<rgI
Raised land near homestead or
Abandoned homestead

2

Katchha road/Path<rc,I)
Pucca road4
Village path or Footpathef?t5
Post OfficeI'FF T6
Police stationqFII7
Tahsil o{Iice
Courl
Civil Secretariat

T{I?F-<T6Il0
Judicial Courtsll

pection lowBlnsOI ungaBDak ungalow
\sFF<IT3AIt2

Hospitall3
Schooll4
Collcgel5
Temple
Mosquel7
Ptace of worshiP

18
Place of worshiP for Muslimsl9
Pla-ce of worshiP for Muslims

20
Church2l
Buddhist place ofworship?F-[is3l22
CremationT[I;I23
GraveyardETf,{r{24

isnab saBforalurrB ground
25

Periodical markets
26

Daily markets<rqEt27
Shop6qFFFI28
WorkshopTIsfi{Flr29
Brick field
Railway line

C<EIi1l-(5i3t
Cantonment32
JailCq"I"TF{I)J
Library34
Air port

35
Play ground

CqEII3T36
Office€{cf37

38 fl?III Dispensary

Classification of land for the pumose other than Agriculture

9

{I'IflgTf,

t6

T{rfSfi etc.

30
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Ret'ugec camp39
GodowngITII40
Cinema Hall4l
Training and production CentreefrE"{ r+-g's42
Ferryc{{l43
Water pump housecs3iqE44
lnformation CentreE?IT GEE'45
S ub-information Centrecszi46

7Printed atthe Tripura Government Press, Agaftala.

tsErgfql''
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